CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI '4\\
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o Hon’hle Shri R.K. AhoolJa, Member(A)

o

O.A. No.i148

New Delhi, this the‘fﬂr/day of May, 1399

i °urcnder Pal Singh
i Jogeshwar Singh
Ali Gand
J.8. Verma Marg)
i 110 Q02 ... Applicant
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(By Shri U. Srivastava, Advocate)

Versus
Union of India through
1. The Secretary
Ministry of Communications
Department of Post
Dak Bhawan, uanqaq Marg
. New Dslhi i '
|
~ . ] -~ 1 N
2. Asstt. Director General (aAdmn)

Dak Bhawanh, Sansad Marg
New Delhi ... Respondentsa

(By Shri K.K. Patel, Advocats)

ORDER

The applicant, on being sponscred by the

Emp?oyment Exchange, was appointed as a Peon in the
Po tal Depaxcm@nr for a period of three months by an
order dated 20.5.1995. His grievance is that the
respondents have now again called for candidates Tor
the same work on 11.8.1995 and have left out the
applicant

217/ z On the basis of an interim direction, the
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respondents were asked also to consider the

appiicant. The applicant was however hol selected,
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The respondents submit that the applicant
had besen appointed by the order dated 20.5.1235

purely on an ad-hoc basis for a specified seriod  of
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three months. As such no right accrued To him for
any future employment with the respondents. They

submit that certain persons whe had been appointed
on 20.5.95 zlongwith the applicant and whose services
were alsoc terminated alongwith the
applicant, were again considered because o0 the
ribunal. ©On the interim directions
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of the Tribunal 1in the present C.A. the applicant

was also considered likewise.

4 ghri U. Srivastav, learned counsel for
the applicant, argued that the applicant had acquired
a preferential right over freshers and ocutsiders. He
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had already been found suitabl:

4]

and there was no reason for him to be subjected to a
Tresh test. He alleged that the applican

it only because of the annoyance of the

respondents on his approaching the Tribunal.
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5. The applicant had

him. As a person who had already been in engagememi
with the respondents and whose services wers
dispensed with only because of lack of work, he had
also a right to preferential consideration over his

complete strangers and outsiders. However, there is

-

no allegation that the applicant has beesn ignocred by

selecting newcomers and that the applicant has
superior educational qualification over newcomeirg 1°F
any A reply has  bheen filed by an officer of the
rank of Assistant Director General. HeE states that

the applicant was considered in accordance with the

direction by the Tribunal. Merely because ‘the
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g Finding no ground for interference, the
C.A is dismissad




